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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 42594 of 2025

Prem Shankar
..... Petitioner(s)
Versus
State Of Uttar Pradesh And 19 Others
..... Respondent(s)
Counsel for Petitioner(s) . Priyanka Tripathi, Vivek Tripathi
Counsel for Respondent(s) . C.S.C., Sher Bahadur Singh

Court No. -6
HON'BLE PRAKASH PADIA, J.

1. The only prayer made by the petitioner in the present petition is to
direct the respondent No.3/Additional  District  Magistrate
(Administration) Baareilly to decide the Case N0.2321 of 2024 (CNR
N0.D202412130002321) (Prem Shankar Vs. Divyanand Spiritual
Foundation Sant Kripal Nagar, Hardoi) expeditiously.

2. In the facts and circumstances of the case and without entering into
merits of the case, the present petition is disposed of directing the
respondent No.3/Additional District  Magistrate (Administration)
Baareilly to decide the aforesaid case strictly in accordance with law but
after providing opportunity of hearing to al the parties concerned unless
thereis no legal impediment.

(Prakash Padia,J.)
January 22, 2026
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